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ORDER

PER P. MADHAVI DEVI, J.M.:

This is Revenue’s appeal for the A.Y 2013-14, against

the order of the CIT(A)-2, Hyderabad, dated 30.06.2017.

2. Brief facts of the case are that the assessee company,
engaged in the business of cargo carrier services, filed its
return of income for the A.Y 2013-14 on 28.09.2013
admitting loss of Rs. 61,12,949. During the assessment
proceedings u/s 143(3) of the IT Act, the A.O observed that
the assessee has made belated payments of employee

contribution towards PF and ESI, but while computing the
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Courts which have following the decision of the Hon’ble
Supreme Court in the case of the CIT Vs Alom Extrusions
(supra), we find that CIT(A) has followed the Hon’ble
Supreme Court judgment to allow the assessee’s appeal.
Therefore, we see no reason to interfere with the order of
the CIT(A) and the Revenue appeal is accordingly

dismissed.

4. In the result the appeal filed by the Revenue is

dismissed.

Pronounced in the open court on 22nd June, 2018.
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